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THE KERALA UNIVERSITY (ALTERNATE
ARRANGEMENT TEMPORARILY OF THE
SENATE AND SYNDICATE) BILL, 2018
A
BILL

for the alternate arrangement temporarily of the Senate and Syndicate of the
Kerala University.

Preamble.— WHEREAS, 1t is expedient to make provisions for the alternate
arrangement temporarily of the Senate and Syndicate of the Kerala University;

BE it enacted in the Sixty-ninth Year of the Republic of India as follows:—

. Short title and commencement—(1) This Act may be called the Kerala
University (Alternate Arrangement Temporarily of the Senate and Syndicate) Act,
2018.

(2) Tt shall be deemed to have come into force on the 17th day of May,
2018.

2. Special provision for temporary alternate arrangement for exercising the
powers and performing the functions of the Senate and Syndicate of the Kerala
University—(1) Notwithstanding anything contained in the Kerala University Act,
1974 (17 of 1974) or in any statute, regulation, ordinance or rules made thereunder
or in any judgment, decree or order of any court, in the case of the Senate and
Syndicate of the Kerala University, the term of office of which expired prior to the
date of commencement of this Act, the functions of the Senate and Syndicate of
the said University shall be exercised by a body nominated by the Government
under sub-section (2) for a period of six months or till the reconstitution of the
Senate and Syndicate in accordance with the provisions of the Kerala University
Act, 1974 ( 17 of 1974), whichever is earlier. '
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(2) The Government may, by notification in the Gazetie, nominate an
interim body consisting of the following members to exercise all the powers and
perform all the functions of the Senate and Syndicate of the said University:—

1. Ex-officio members of the Syndicate.
2. Nominated members:
(i) A teacher of the University;
(ii} A teacher of a Government College affilialed to the University;

(iii} One Principal each from the Government Colleges and Aided
Colleges affiliated to the University;

_ (iv) Two teacher representatives from the Aided Colleges affiliated
to the Un"iversity;

(v) One student from the University or from the Government or
Aided Colleges affiliated to the University;

(vi) Six eminent persons working in the education sector, of which
one shall be a woman and one shall be a person belonging to the Scheduled Castes
or Scheduled Tribes.

3. Repeal and saving—(1) The Kerala University (Alternate Arrangement
Temporarily of the Senate and Syndicate) Ordinance, 2018 (36 of 2018) is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this Act.

STATEMENT OF OBJECTS AND REASONS

As per sub-section (1) of section 18 of the Kerala University Act, 1974,
the Senate of the University shall be reconstituted every four years. As per the
3rd provise to sub-section (D) of section 22 of the said Act, the term of the
Syndicaté is coterminus with the term of the Senate.




2. The Senate of the University was reconstituied on 17th May, 2014.
Accordingly, the term of the Senate and Syndicate of the Kerala University was
expired on the 16th day of May, 2018. The Senate and Syndicate could not be
reconstituted within the period specified in the Kerala University Act, 1974.
Hence, the Government have decided to bring an alternate arrangement
temporarily to exercise the powers and perform the functions of the Senate and
Syndicate of the University till the reconstitution of the Senate and Syndicate in
accordance with the provisions of the Act.

3, As the Kerala State Legislative Assembly was not in session and the
above proposals had to be given effect to immediately, the Kerala University
(Alternate Arrangement Temporarily of the Senate and Syndicate) Ordinance,
2018 was promulgated by the Governor of Kerala on 14th day of May, 2018 and
the same was published as Ordinance No. 36 of 2018 in the Kerala Gazette
Extraordinary No. 1273 dated 15th day of May, 2018.

4, The Bill seeks 1o replace the said Ordinance by an Act of the State

Legislalu.re.

FINANCIAL MEMORANDUM

Financial liability will arise for conducting the meetings of the interim body,
to be constituted, for exercising the powers and performing the functions of the
Senate and Syndicate of the University, as per the provisions of clause 2 of the
Biti. The Bill, if enacted and. brought into operation, an approximate annual
recurting expenditure of ¥ 17,41,597~ (Rupees Seventeen lakh forty-one
thousand five hundred and ninety seven only) inclusive of ¥ i1,82,299/-
(Rupees Eleven lakh eighty two thousand two hundred and ninety-nine only) for
the meetings of the Syndicate and Sub-Committees and ¥ 3,99,534/- (Three lakh
ninety-nine thousand five hundred and thirty four oniy) for the meetings of the
Senate and ¥ 1,59,764/-(One lakh fifty nine thousand seven hundred and sixty
four only) for the meetings of the Academic Council is expected from the
Consolidated Fund of the State. Expenditure proportionate to this will be incurred
for the period under clause 2 of the Bili.




MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill empower the Government to issue notification by
nominating an interim body to exercise the powers and perform functions of the
Senate and Syndicate of the Kerala University til] the reconstitution of the Senate
and Syndicate in accordance with the provisions of the Kerala University Act,
1974 (17 of 1974) or for a period of six months, whichever is earlier.

2. The matters in respect of which notification may be issued are matters of
procedure and are of routine or administrative in nature, Further the notifications
after they are issued, are subject to scrutiny by the Legislative Assembly. The
delegation of legislative power is, therefore, of a normal character.

Prof. C. RAVEENDRANATH,






